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Bhopal, the 8th January 2016

No.F-3/28/2014/Thirteen:In exercise of the powers conferred by sub-section (1) of
Section 12 of the Madhya Pradesh Vidyut Shulk Adhiniyam,2012 (No. 17 of 2012)
and in supersession of this Departmenfs Notification No. F-3-28-2014-XIII dated 18th

June; 2014 and No F-3-28-2014-XIII dated 16th July, 2Q15, the State Government,
, hereby, makes the. following amendments in Part-Cof the Schedule to the said Act,
namely:.,. ,

AMENDMENTS

1/ In the said Act, in Schedule, after part C, the following note shall be added,
namely:- .

"Note: Notwithstanding anything contained at serial number 13 and 14 above, any
personproducmg electricity from generating Station based on renewable
sources of energy shall be exempted from payment of electricity duty on
electricity sold or supplied to t~ird party and on consumption of this
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electrical energy for captive use for the period and subject to the conditions
mentioned in the table below:-

TABLE

36 (1)

S.
No.
(1)
1~

Renewable
source

(2)
Solar, Wind
and Biomass
based
generating
station

Period
exemption

(3)
10years.

of Conditions

(4)
Period of exe:mption as mentioned in
column (3) would commence ftom the
date of commencement of generation of
electricity by such generating station:

!---'---t---:-:---'-II-------:-.:....-..j Provided that the exemption shall not be
2. Small Bydro 5 years available on . energy supplied by a

based Distribution Licensee/Trading Company/
generating Franchisee to the generator for its
station auxiliary consumption;

,-

Provided further that the exeJ.l1ption shall
be available only to -the projects
established under any of the policies
issued oy me !\Iew ana !{eneWaOle .tnergy
Department, Government of Madhya
Pradesh for. promoting setting up of
generating projects based on renewable
sources of energy, namely, Policy for
Implementation of Biomass based
Electricity (Power) Projects _in Madhya
Pradesh, 2011, Policy for Implementation
of-S:mall Hydel Power based electricity-·
projects in Madhya Pradesh, 2011, Wind
Power Project Policy, 2012 and Policy for
Implementation .of Solar Power based
projects in Madhya Pradesh, 2012.

Provided that arty person getting benefit of exemption -from payment of
electricity duty under notification no. F-1475-XIII-2002 dated 1st March,2002, rea4
with notification no. F-3-13-2007 dated 24th March,2007, issued under the repealed
Madhya Pradesh Electricity Duty Act, 1949, shall continue to get such exemption till
the completion of the period specified in the said notification as per sub-section (2) of
section 15 of the Madhya Pradesh Vidyut Shulk Adhirtiyam, 2012."

2/ The notification shaH come in to force from the date of its publication in
Madhya PradeshGazette.
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